FORM A
PUBRLIC ANSOLSNCEMEST
(Under Regulation 6 of the Insalvency and Dankruptey Board of Indiad Insolveney Resolution Process for
Cuorporate Porw II'l\Hl.'FI-JL.Iiii'PT.IN. 2016y

FORTHE ATTENTION OF THL CRI DITORS OF M's VINTRON l'.l(]\d'.'ull‘.\'lt'h HON PRIVATE LIMITED

RELEY Y \'\1 l‘\ulln'l uu.

] D.m: of |nu.up|_muur'| ulur_rmmtc -Jn,h‘lnr o "HH" 1997

L N "mml:. o worporate deblor MINTRON COMMUNIC ATION PRIVATELIMITED
=

\Lllhl.!rl'li_\ under which  corporate deblor s It;patmr ol lurnpumu “Delhi. India, under the (rrmp.:mu
incorporated | registerad | Act 19456

Corporate  Ientity  NooLimited Liability | U72100DL 19970 [ COR5277

Address of the registered oflice and principal | 37, RAMPURL KALKAJILKALKAJINEW DELIT DL,

olfice (i any ) of corporate debtor Loy iIN

Insolvency  commencement date in respect of | 13 Ociober, 2019 (Date of receipt of order- 18" October,
| COMPUIrale « dc!-Lur 2019y —

Fstimated date of closure of insalvency resolution | 117 A April, 2020 o

3
Identification No. of corporate debtor
B
b
7
Prosess
]

Name and registration number of the insolvency | Name-Sandeep Chandna

professional — acting  as  interim  resolution Reg No- IBBUVIPA-OBVIP-NH4 477201 7-18/1 1237
professional

|

professional, as registered with the Board SOUTH  CITY 2, SECTORA9,  SOHNA  ROAD,

GURUGRAM, HARYANA 122018
Fmail cssmdeepar e in

9. Address and e-mail ol the interim resolution | Reg. Add - HOUSE NO23, GROUND TLOOR, A-BLOCK. |

10, | Address and c-muil to be used forcorrespondence | Address — Sun Resolution Professionals Pyt Lid. 83,
with the interim resolution professional Nutional Media Cemre, Shanker Chowle Nr, Ambiance Mall /
DLF Cyber City L Gurugram - 122010

Email _cirp Cimeon aoutlinod, com

1. | Lost date for submission of claims 20 October, 2019

12, | Classes ol creditors, il any, under clause (b) of | NILL
sub-section (6A) ol section 21, ascertained by the
interim resolution professional

13, | Names of Insolvency Professionals idemtificd to | NA.
uct as Authorized Representative of creditors in a
class {Three names for each class)

14. (4l Relevant Forms and Relevant forms at-www.ibbi.gov.in
th) Details of authorized representatives Detalls of authorized representatives
are mailable at: are uvailuble i - NLA.

Notice is hereby given that the National Company Law Tribunal, New Delhi Dench has ordered the commencement of a
corporale insolvency resolution process of the VINTRON COMMUNICATION PRIVATE LIMITED on 15 October,
2019,

The creditors of VINTRON COMMUNICATION PRIVATE LIMITED are hereby called upon to submil their claims with
prool on or before 29 October 2019 (o the interim resolution professional at the address mentioned against entrs No. 10
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the
claims with prool in person, by post or by electronic means,

A financial creditor belonging o a class as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insalveney professionals listed against entry No.13 W act as authorized
representatives of the class NA. in Form CA. Do

Submission of false or misleading proofs of elaim shall attract penalties. =

=1 #9] Sandecp Chandna

-Tterim Redolution Professional
ItcgNthlBHrIIFAmvll:}' 4720171811207

Date: 18" October, 2019 N

Place: Gurugram
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